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BrNGrLORE BENCH 
**3*- 	*i.*1' 

Li 	 Commercial Complex(BDi), 
Indiranagar, 

Bangalore - 560 038 

Dated 

1pplication No. 	 _/87( F) 

W.P. No  

Applicant 

Shri S. Sriram 
	 V/s 	The Principal Director of Audit/Adian 

To 
	 Southern Railway, Madras & 2 Ore 

1, Shri S. Sriram 
No. 2159  V Main 
R.P.C. Layout 
Vijayanagar 
Bangalore - 560 040 

2. The Principal Director of Audit/Adnin 
Southern Railway 
Madras - 3 

3, The Audit Officer/Construction 
Southern Railway. 
Bangalore Canton,ent 
Bangalore - 560 046 

4, The Asaistant Audit Officer! 
Ins pe cton 
Southern Railway 
Bangalore - 560 046 

5. Shri M. Vasudeva Rao 
Addi Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

Sublect: SENDING COPIES OF ORDER P1;SSED BY THE BENCH IN 

1\PPLICrTION NO, 	475/87(F) 

Please find enclosed hereuith the copy of the 

pased by this Tribunal in the above said fpplication on 	8-7-87 

End : as above. 	 SEcIHON OFFR 
(JuoICIAL 
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CENTRAL ADIIINISTRATflJE TRIBUNAL 

BANGA LORE 

DATED THIS THE 8TH DAY 01 JULY, 1987 

Han' ble Shri Justice K.S. Puttaswamy, Vice—Chairman 
PresentI and 

Hon' ble Shri L.H.A. Rego, Member (A) 

APPLICATION NO. 475/1987 

Shri. S. Sriram, 
No.215, V Main 
R.P.C. Layout, 
Vijayanagar, 	.... Applicant 
Bangalore-40. 

V. 

Principal Director of Audit! 
Admn. Southern Railway, 
Madras - 3. 

Audit Officer! Construction 
Southern Railway, 
Bangalore Cantonment. 

Assistant Audit Officer! 
Inspection, 
Southern Railway, 
Bangalore. 	.... Respondents. 

( Shri M. Vasudeva Rae, CGSC) 

This application having come up for hearing to—day, 

Vice—Chairman made the following: 

ORDER 

Case called on more than one occasion bdth in the 

pre—lunch post—lunch session and again at 3.30 p.m. On 

all the occasions, the applicant is absent. 

2. 	On the last date of hearing namely on 17.6.1987 

when the applicant was in person we had directed Sri 

A.N. Venugopal one of the Standing Counsels for the 

Railways to take notice for the respondents. But 
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Since this matter pertains to Audit and Accounts of 

the Ministry of Finance and not to Railways, Sri 

M. Vasudeva Rao, learned Additional Central Government 

Standing Counsel has entered appearance for the res-

pondents and has filed their reply also. We have 

oerused the papers and heard Sri Rao. 

In this application made under Section 19 of the 

Act, the applicant has sought for a direction to the 

respondents to take him to duty and immediately transfer 

him to the office of the Director of Audit Eastern Rail-

ways Calcutta. 

In justification of his claim, the applicant has 
and 

asserted various circumstancesL 	resisting this application, 

the respondents have filed their reply. But, on the very 

fair submission made by Sri Rao, it is not very necessary 

for us to notice the defences pleaded by the respondents 

also. 

Sri Rao submits that if the aDplicant produces a 

proper medical certificate covering his earlier absance 

from duty and reports for duty the respondents are ready 

and willing to take him to duty. He also submits that 

the claim of the applicant for transfer to Calcutta was 

pending before the Comptroller and Auditor ueneral of 

- ndia who had aopointed him on compassionate grounds and 

his orders are awaited. 
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6. 	As the respondents themselves are ready and 

willing to take the applicant to duty and examine 

and decide his case for transfer to Calcutta, it 

is unnecessary for us to examine the claims of the 

applicant and issue any directions or orders as 

sought by the applicant. Hence we dispose of this 

application as having become really unnecessary. 

But in the circumstances of the case, we direct the 

1f 	?d 
paries to bear their own costs. 
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